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PAPERS LAID ON T H E  T A B L E  
iiE v b :w s  AKD A n n u a l  R eports of 
H d «>u stan  A n t ibio tics  L td ., P im p r i , 
P u n e  and  O il  and  N a tu r a l  G a s  C o m ­

m is s io n  FOR 1977-78

THE MINISTER OF PARLIAMEN­
TARY AFFAIRS AND LABOUR 
(SHRI RAVINDRA VARMA): Sir,
on behalf of Shri H. N. Bchuguna, I 
beg to lay on the Table:

(1) A copy each of the following 
papers (Hindi and English versions) 
under section (1) of section 619A 
of the Companies Act, 1956: —

(i) Review by the Government 
on the working of the Hindustan 
Antibiotics Limited  ̂ Pimpri, 
Tune, for the year 1977-78.

(ii) Annual Report of the 
Hindustan Antibiotics Limited, 
Pimpri, F̂ ine, for the year 
1977-78 alongwith the Audited 
Accounts and the comments of 
the Comptroller and Auditor 
Geneial thereon. [Placed in Lib­
rary/. See No. LT-3177/78].

(2) (i) A copy of the Annual Re­
port together with the Audited Ac­
counts (Hindi and English versions) 
of the Oil and Natural Gas Com­
mission for the year 1977-78 and of 
its subsidiary company Hydrocar­
bons India Limited, New Delhi, for

> the year 1977-78 under sub-section
(3) of section 23 read with ^ub-sec- 
tion (4) of section 22 of the Oil and 
Natural Gas Commission Act, 1959.

(ii) Review (Hindi and English 
versions) by the Government on 
the above Reports. [Placed in 
Library, See No. LT-3178/781.

SHRI JYOTIRMOY BOSU (Dia­
mond Harbour): Sir, I gave one
Privilege motion against Mr. C. M. 
Stephen on 13th of December.. (Inter- 
rupHons).

MR. SPEAKER: It is under my
consideration. I liave got it yesterday 
and it is under my consideration.
3653 LS—11

SHRI JYOTIRMOY BOSU: Mr.
Speaker, Sir, I gave another privilege 
motion against Mr. Shakdher, former
Secretary-General....

14.08. hrs.

[Shri N. K. Shejwalkar in the Chair]

MR. CHAIRMAN: No. Now the
other item has already started

S eventy- fifth  and  S eventy - sixth  R e­
ports OF L a w  C o m m is s io n  w it h  
S tate m e n ts  for n o t  la yin g  the H in d i 
versions and R eport o n  the S ix t h  
G e n e r a l  Election  to H ouse of the 

P eople, 1977

THE MINISTER OF EDUCATION, 
SOCIAL WELFARE AND CULTURE 
(DR. PRATAP CHANDRA CHUN- 
DER): Sir, On behalf of Shri Shanti
Bhushan, I beg to lay on the Table: —

(1) A copy of the Seventy-fifth 
Report of the Law Commission on 
Disciplinary Jurisdiction under the 
Advocates Act, 1961. [Placed in 
Library. See No. LT-3179/78].

(2) A copy of the Seventy-sixth 
Report of the Law Commission on 
Arbitration Act, 1940. [Placed in 
Library. See No. LT-3180/78].

(3) Two statements (Hindi and 
English versions) explaining rea­
sons for not laying simultaneously 
the Hindi versions of the Reports 
mentioned at (1) and (2) above. 
[Placed in Library. See No. LT- 
3180/78].

(4) A copy of the Report (Hindi 
and English versions) on the Sixth 
General Election to the House of 
the People, 1977, Volume II (Statis­
tical). [Placed in Library See No. 
LT-3181/78].

A n n u a l  R eport and  R eview  of In dian  
Instttute op T echnology , N e w  D elh i 
FOR 1977-78 and  statem en t  for delav  
and  n o t  l a yin g  the H in d i versions

DR. PRATAP CHANDRA CHUN- 
DSI: I beg to lay on the Tablet ^
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(1) (i) A  copy of the Annual Re­
port of the Indian Institute of Tech­
nology, Delhi, for the year 1977-78.

(ii) A copy of the Review 
(Hindi and English versions) on 
the working of the Indian Insti­
tute of Technology, Delhi for the 
year 1977-78.

(iii) A statement (Hindi and 
English versions) showing (i) 
reasons for delay and (ii) reasons 
for not laying simultaneously the 
Hindi version of the document 
mentioned at (i) above. [Placed 
in Library. Sec No. LT-3182/78].

A n n ual R e p o r t and R eviev^̂ of  In d ian  
iNsxrruTE OF T echnology , M adras for 
1977-78, A n n u al  R ttport. A udited A c ­
counts AND R e view  of R egional En­
gineering C ollege, W arangal  
(A ndhra P radesh ) ,  for 1977-78 

and C ertified A ccounts of  
Indian  In stitu te  of T ech n ology , 
M adras for 1977-78 w it h  a 
sta te m e n t  for n o t  layin g  the H indi 

version

DR. PRATAP CHANDRA CHUN- 
DER; I beg to lay on the Table: —

(1) (i) A copy of the Annual Re­
port (Hindi and English versions) 
of the Indian Institute of Techno­
logy, Madras, for the year 1977-78.

(ii) A copy of the Review 
(Hindi and English versions) on 
the working of the Indian Insti­
tute of Technology, Madras, for 
the year 1977-78. [Placed in Lib­
rary. See No. LT-3183/78].

(2) (i) A copy of the Annual 
Report of the Regional Engineering 
College, Warangal (Andhra Pra­
desh) for the year 1977-78.

(ii) A copy of the Audited Ac­
counts of the Regional Engineer­
ing College, Warangal (Andhra 
Pradesh) for the year 1977-78, 
together with the Audit Report 
thereon.

(iii) A copy of the Review 
(iHindi and English versions) on 
the working of the Regional En-
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gineering College, Warangal 
(Andhra Pradesh) for the year 
1977-78. [Placed in Library, See 
No. LT-3184/78].
(3) (i) A copy of the Certified 

Accounts of the Indian Institute of 
Technology, Madras, for the year
1977-78 along with the Audit Report 
thereon, under sub-section (4) of 
section 23 of the Institutes of Tech­
nology Act, 1961.

(ii) A statement (Hindi and 
English versions) explaining rea­
sons for not laying simultaneous­
ly the Hindi version of the docu­
ments mentioned at (i) above. 
[Placed in Library. See No. LT- 
3185/78],

A n n u a l  R eport o f  C oir B oard pgr 
1977-78 w it h  a s ta t e m e n t  re . R e v ie w , 
R e v ie w  and  A n n u a l  R eport of  Na­
t io n a l  S m a l l  Indu stries  C o rpo ratio n  
L td ., N e w  D elhi for 1977-78, C er ti­
fied  A ccounts  and  R e v ie w  thereon  
OF K hadi an d  V illage  In d u stries  
C o m m is s io n  for 1976-77 w it h  a
STATEMENT FOR DELAY AND IMPORTTO
C e m e n t  C on trol  (F ourth  an d  F ifth  

A m e n d m e n t ) O rders, 1978

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR AND 
PARLIAMENTARY AFFAIRS (SHRI 
LARANG SAI): Sir, on behalf of
Shri George Fernandes, I beg to lay 
on the Table:

(1) (i) A copy of the Annual 
Report (Hindi and English ver­
sions) for the year 1977-78 on the 
activifSes of the Coir Board and 
the working of the Coir Industry 
Act, 1953, under sub-section (1) of 
section 19 of the Coir Industry Act, 
1953.

(ii) A statement (Hindi and 
English versions) explaining that 
Government are in agreement 
with the above Report and there­
fore no separate Review on the 
working of the Board is being 
laid. [Placed in Library. See No. 
LT-3186/78].


